58

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 86 OF 2024

IN THE MATTER OF :-

Tanaji Ruikar \ .... Applicant
Vis.
M/s. Narsinha Stone Crusher & Crush Sand & Ors. ..... Respondents

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT No. 3,4 & 5.

I, Navanath S. Awatade, aged about 54 years, occupation-
service, the Sub Regional Officer, Maharashtra Pollution Control Board at
Sangli having my office at Udyog Bhavan, Vishrambag, Sangli-416415. 1
am filing this affidavit on behalf of the Respondent No. 3-The District
Collector, Sangli and 4 & 5-Maharashtra Pollution Control Board; do
hereby solemnly affirm state as under. :

That I am presently working as the Sub Region.al Officer,
Sangli with the Maharashtra Pollution Control Board. I am well conversant
with the facts and circumstances of the case as well as the record of the case
lying in my office; [ am filing this Affidavit only with a limited purpose of

bringing on record true facts of the case as under :-

1. [ say and submit that, the point no. 1 is about the address & the
profession of Applicant hence no comments from this Answering
Respondents No. 4 & 5. :

2, I say and submit that, the point no. 2 is about the address & the
profession of Respondent No. 1 — M/s. Narsinha Stone Crusher and
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Crush Sand, Gat No. 446/1, At/Post-Kalambi, Tal-Miraj, Dist-
Sangli.

I say and submit that the Respondent No. 1 is having the stone
crusher activities for manufacturing of stone aggregates on the a
above said address since May 1995 for obtaining consent the
Respondent No.1 has submitted the required applications along with
relevant document i.e. Grampanchayat No Objection Certificate,
7/12 Abstract, Registration of Small Scale Industries and Non
Agriculture Order of the plot to the office of Respondent No. 4 & 5-
Maharashtra Pollution Control Board. Accordingly the Respondents
Board has granted consent to establish and operate time to time and
Respondent No.1 has obtained renewal of the same consent time to
time. The copies of the consents granted vide dated 13-07-2016, 10-
05-2018 and 02-05-2022 for the manufacturing of stone aggregates

#3551 |land crush sand are enclosed and marked as an “Annexure-A-I, II,
Y, 5 /

I say and submit that, poirit no. 3 is about the address & the
profession of Respondent No. 2 — M/s. Narsinha RMC Plant, Gat No.
446/1, At/Post-Kalambi, Tal-Miraj, Dist-Sangli.

I say and submit that Respondent No. 2 is having the Ready
Mix Concrete Plant at above address and started the production
activities from July 2021 for manufacturing of Ready Mix Concrete
(RMC). To obtain consent to establish and operate under section 26
of the Water (Prevention and Control of Pollution) Act, 1974 and
under section 21 of the Air (Prevention and Control of Pollution) Act,

1981 and At;horization under Hazardous and Other Wastes

a8
’ 2
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(Management & Transboundry Movement) rules 2016, the

Respondent No. 2 has submitted an application vide UAN No.
MPCB-CONSENT-0000133095 along with necessary document
and consent fees to the Respondent Board Office. Accordingly

Officials of the Respondent Board has visited the said site on dated

28-04-2022 for checking the compliance of the Board’s circular
dated 15-11-2016 regarding “ Guidelines for Ready Mix Plant
(RMC) for siting criteria of RMC plant in the state of Maharashtra”.

As per the guidelines the siting criteria for RMC Plant is as under-

1.

24 JUL 2024
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For commercial plant a buffer zone of approximately 100 mtrs
distance from human habitation of 1000 souls or more and
major road (National/ State Highway, MDRs, main roads in

city areas) shall be maintained.

For captive plant for the specific project, the locétiori of RMC

can be inside the project premises.

Commercial RMC plant should not be located within 200 m

from schools, colleges, hospitals and courts.

The project proponent should comply with other locational
statutory requirements in force such as DC Rules etc., while
obtaining Consent to establish from the Maharashtra Pollution

Control Board.

A copy of “Guidelines for Ready Mix Plant (RMC) for siting
criteria of RMC plant in the state of Maharashtra” is enclosed

marked as an “Annexure-B”.

ZAARP
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4. I say and submit that the observations made during the visit of

Respondent Board Official dated 28-04-2022 observed that —

i) M/s. Narsinha RMC Plant, Gat No. 446/1, At/Post-Kalambi,
Tal-Miraj, Dist-Sangli is located adjacent to Ratnagiri-Miraj-
Solapur-Nagpur National Highway No.166.

I say and submit the as per the guidelines and visit observations the

W

Respondent No. 2 unit has not fulfilled or complied with the siting

criteria as decided vide Respondents Boards circular dated 15-11-

2016 and therefore accordingly the Respondents Board has refused

the application for grant of consent to establish and operate under

& !:}}{- 1 E:‘:‘\ X section 27 of the Water (Prevention and Control of 7Pollution) Act,
c 7N e f’.ﬁ \ 1974 and Section 21 (4) of the Air (Prevention and Control of
; 0 \\ f‘_ ollution) of the Air (Prevention and Control of Pollution) Act, 1981.

LR\ W ,‘;1 g /Vide Board office letter No. BO/MPCB /SRO / Refusal/UAN No.
I"'i\,‘_"\\-’:\\\ Q\// 0000133095/ CO /2205000598, Dated 10-05-2022. A copy of refusal

— letter is enclosed and marked as an “Annexure-C”.

6. I say and submit that mean while the Respondent Board has received
complaint of Shri. Tajanji Ruikar, Ruikar Wada, Mali Galli Miraj,r-.
Tal-Miraj, Dist-Sangli vide dated 13-06-2023. For investigation of
the said complaint the Official of the Board has visited the site on
19-06-2023 and investigated the complaint matter and observed that-
1) The stone crusher, crush sand and ready-mix plant was found

in operation on Gat No. 446/1, Kalambi, Tal-Miraj, Dist-
Sangli.

L oL 21074
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i)  The stone crusher and crush sand unit is having valid consent
to operate up to 31-03-2026 in the name of M/s. Narsinha
Stone Crusher and Crush Sand.

iii)  The ready mix plant in the name of M/s. Narsinha RMC Plant
is not having consent to establish and operate and also
observed that after refusal of the application for consent to
establish and operate vide Board Office letter dated 10-05-
2022 the unit has not stopped the production activities.

A copy of the visit report dated 19-06-2023 is enclosed and

marked as an “Annexure-D”.

7. I say and submit that though the Respondent Board has refused the 7
application of consent to establish and operate of the Respondent No.
2- M/s. Narsinha RMC Plant, but the same is being kept in operation,
hence by taking the cognizance of the complaint as well violations

of the refusal notice the Respondents Board has issued the warning

12/07/2023, however in spite of the notices the Respondent No. 2 has

not stopped the production activities & continued to operate the plant
\-r._ﬂo' ’/ therefore the Respondent Board has issued the Closure Directions
under section 33 A of the Water (Prevention and Control of Pollution)

[2 4 JUL ZUZQ Act, 1974 and 31A of the Air (Prevention and Control of Pollution)
Act, 1981 and under the Hazardous Waste (M & TM ) Rules 2008
as amended time to time vide no. MPCB/RO/KOP/CD/FTS0355
Date 23/07/2024. The copies of the same are enclosed and marked

as “Annexure-E”,

8. I say and submit that, the Additional Collector, Sangli vide their
Marathi letter dated 22-07-2024 has deputed the Sub Regional

5
NGT MATTER IN THE 0.A. NO. 86 OF 2024,

\ notice vide letter no. MPCB/SROS/WN/2307120001 Date '



63

Officer, Maharashtra Pollution Control Board, Sangli on behalf of
Respondent No.3-The District Collector, Sangli, to file say/affidavit
in this matter. Therefore please consider this affidavit also on behalf
of Respondent No.3. The copy of letter dated 22-07-2024 is enclosed
and marked as an “Annexure-F”.

Solemnly affirmed on the day 0,4 th July 2024

%m? j’j( For and on behalf of Respondent No. 3, 4 & 5.

Identified by M ¢ V‘x}h/

A‘l\/ Am.Pat | ’ (Navana'th Awatade)
< VS . Sub Regional QOfficer-Sangli.

e
=,

VERIFICATION 24 JuL 2024

my office at Udyog Bhavan, Vishrambag, Sangli-416416 do hei‘eby state
on solemn affirmation what is stated in the forgoing affidavit in reply to my
own knowledge and I believe the same to be true and correct.

Solemnly affirmed on the day 92 th July 2024.

For and on behalf of Respondent No. 3,4 & 5.

Solemnly affirmed before me by

shri \avatnadh. Samidey ﬁ@“‘f"d"- ’ M"’"
Who is identified before me py - San avanat‘h Awatade
Shri ik @‘d’lr : R ;

NOTARY REG. NO. 15412, Iz
GOVT. CF INSJIMATTER IN THE O.A. NO. 86 OF 202-

Kaverl Appt., Saraswatinagar

SANGL]I - 416 418 (M.B.) (4

{ .

: LR Sub Regional Officer, Sangli.
oo e g
17l | |
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REGIONAL OFFICE,KOLHAPUR
0231-2662852 /2660448 LTy L Udyog Bhawan Near Collector Office,

0231-2652862

rokolhapur@mpcb.gov.in Kolhapur - 476003

fiten: /mapeh. ooy, in

|
|

Grange/S.S.1/99996738 Date: 13/0F 12016

Consent No: MPCB/RO/KOP/SROS /089 ¥ ¥/ S22 /16

Consent to Operate under Section 26 of the Water (Prevention & Control
of Pollution) Act. 1974 & under Section 21 of the Air (Preveamtion &
Control of Pollution) Act, 1981 and Authorization / Renewal of
Authorization under Rule 5 of the Hazardous Wastes (Mfahagément,
Handling & Transboundry Movement) Rules 2008 e
[To be referred as Water Act, Air Act and HW (M&H) Ruleg respectively].
CONSENT is hereby granted to e My,
K/s. Narsinha Stone Crusher
Gat No- 446/1, A/p- Kalambi,
Tal-Miraj, Dist-Sangli.

located in the area declared under the provisions of the Water Act. Air act and
Aunthorization under the provisions of HW(M&H) Rules and amendments thereto
subject to the provisions of the Act and the Rules and the Orders that may be
made further and subject to the following terms and conditions:

1. The Consent to Operate is granted for a period up to: 31/03/2018
2. The Consent is v;;lid furthe manufacture of -

Sr. No. - Product Name: - Maximum
e e Quantity

Stone A'ggqfegats:ri

3. CONDITIONS UNDER WATER ACT: ‘
(iy The daily quantity of trade effluent from the factory shall be nil. -
(ii)T'he daily quantity of sewaye effluent from the factory shall not exceed 0.60M?.

(iti) Trade Effluent: N.A.

tiv) Trade Effiuent Disposal: N.A.

(v) Sewage Effluent Treatment: The applicant shall provide comprehensive
treatment system as is warranted with reference to influent quality and operate
and maintain the same continuously so as to achieve the quality of treated
effluent to the following standards.

(1} Suspended Selids Not to oxeved 100 mell
(zy BOD 3 days 270 C, Not to exceed 100 mg/l

(vi) Sewage Effluent Disposal: The tre domestic effluent shall be soaked in a
soak pit, which shall be got cleap# . Overflow, if any, shall be used
on land for gardeming / plantaty :

)
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(vi) Nm—Hazarﬂous Solid Wastes: :
Sr.No.  Type Of Waste Quantity ~ UOM Treatment  Disposal
1 1 Brass/D

Sione Dust

tvii)Other Conditions: Tndustry shall menitor effluent quality regulasly.

4. The applicant shall comply with the provisions of the Water (Prevention &
Control of Pollution) Cess Act, 1977 (to be referred as Cess Act) and
amendment Rules, 2003 there under .

The daily water consumption for the following categories is as under:

{i) Domestic 0.80 CMD
tiiy Tndustrial Processing 0.00 CMD
(ii1) Industrial Couling / Spraying ... " 0.60 CMD
(iv) Agricudfure / Gardening . 0.00 CMD

The applicant shall regularly submit to the Board the returns of wiiter
consumption in the prescribed form and pay the Cess as’ gpecified under
Section 3 of the said Act. “

5. CONDITIONS UNDER AIR ACT : _ '

i The applicant shall install a comprehensive confrol svstem
consisting of control equipments 38 18 warranted with reference to
generation of emission and operate and maintain the same
continuously so as to achieve the Jovelof pollutants to the following

_ stundards: AU
A) Contirol Equipment: S _

The suspended particulute matter countribution valuc at 2 distance of 3 t0

10 meters from unit shall be less than 600 microgram/Nm3. These units

must also adopt the following pollution control measures.

Dust containment cum sappression system for the equipments.
Construction of wind breaking walis.

Construction of the metalled roads within the premises.

Regular eleaning and wetting of the ground within the premiscs.
Growing of a green belt aloog the periphery.

Watér sprinkiing arrangement shall be provided and operated
continuousiy. .

No stone erushing activity will be allowed within 500 mtrs. from Nafional
Highway, 200 mirs. from State Highway and 100 mrs. from other roads
such as major district road, other district road or village roads. Also
-crusher shall be focated 500 mitrs, away from human habitation. .

da Gad 1A e

th

o

Standards for emissirm of Air Pollutants;
1. SPM - Not to exceed 150 mg/Nm?
2 50: - Not to exceed - Kg/D.

6. Conditions for D.G. _SL“I 2

The applicant shall observe the following fuel pattern:-
' : I Quantity UOM :
Nil ]
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(i1) The applicant shall ereet the chimney(s) of the following
specifications;- N.A.
Chimney Attached To

Sk Noa™ Height in Mtrs.
Nil

(iiiy  The applicant shall provide ports in the chimney/(s) and facilities such as

ladder, platform ete. for monitoring the air emissions and the same shall be

1 open for inspection to/and for use of the Board’s Staft. The chimney(s) vents

attached to various sources of emission shall be designated by numbers
such as S-1, 8.2, ctc. and these shall be painted/ displayed to facilitate
identification. :

(zv)  The indusiry shall take adequate measures for control of noise levels from
its own sources within the premises so as to maintain am bient awr quality
stundard in respect of noise to less than 75 dB(A) during day time and 70
dB(A) during night time. Day time is reckoned in between 6 am. and 10
p.m. and night tiwe is reckoned between 10 p.m. and 6 am. .

(vi) Other Conditions: SH

1) The industry shall not cause any nuisance in surrounding area.

9) The industry shall monitor stack emissions angd ambient air quality
Regularly. Sty
; .
7. CONDITIONS UNDER IIAZARDOUS WASTE 'M'&NAGEMENT, HANDLING &
TRANSBOUNDRY MOVEMENT) RULES, 2008:,_

A (i) The Industry shall handle hazardous wastes as specified below. N.A.
S No. L Type OF Waste Quantity poM Disposal

o
i g i The Industry shall not glé‘uérat'é any type of hazardous waste
i / =4 (i}  Treatment. - NIL. "‘;k ;
_.._,/§ / 1. The authorization is hereby granied to operate a facility for collection,
*L_\:.j‘?' y storage. transport & dispdsal of hazardous waste.
bl gl 5 The industry shallcomply with the Hazardous Waste (M&H) Rules. 2008,

8. Industry shall comply with following additional conditions:
i. The applicant shall maintain good housckeeping and take adequate measures
for control “of pollution from all sources so as not to cause npuisance to

surrounding area / mhabitants.

ii. The applicant ghall bring minimum 33% of the available open land under green
coverage/ t¥eg plantalion.

iil. Solid waste — The non hazardous solid waste arising in the factory premises,

sweepings, etc., be disposed of scientifically so as not to cause any puisance /

% +for disposal to dumping ground. e

iv. The applicant shall provide for an alternate electric power source sufficient to
operate all pollution control facilities installed by he applicant to maintain
compliance with the terms and conditions of the consent. Tn the absence, the
applicant shall stop, reduce or otherwise, control production to abide by terms
& conditions of this consent regarding pollution levels. | :

v. The applicant shall not change or alter quantity. quality. the rate of discharge,
temperature or the mode of the effluent / emissions or hazardous wastes or
control equipments provided for without previous written permission of the
Board.

vi. The applicant shall provide facility for collection of environmental samples and

Page 3 of 4
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samples of trade and sewage effluents, nir emissions and hazardous wastes in
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the Board staff at the terminal or designated points and shall pay to the Board

for the services rendered in this behalf

vii. The applicant shall make an application for renewal of the consent at least 60

davs before the date of the expuy of the consent.

viii The firm shall submnit to this office. the 30t day of September every vear. the
Environmental Statement Report for the financial year ending 317 Alawch 1o
the prescribed Form-¥ as pre the provisions of rule 14 of the Environment

{I'rotection) (Second Amendment) Rules. 1992.

ix. As inspection book shall bé opened and made available to the Board's officers

during their visit to the applicant.

x. The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treatment plants and
air pollution control sysicm. A register showiiig consumption of chemicals used

for treatment shall be maintained.

Ni. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shall be provided at the end ef_cp'ﬂet:tinu system
with arrangement for measuring the flow. No effluent shall be. adumitted in the
pipes / sewers down- stream of the terminal manholas.:N@ efffuent shall find its

way other than in designed and provided collection Ststerh.

+ii. Neither storm water nor discharge from other premises shall be allowed w0

misx with the effluents from the factory.

10. This Board reserves the right to review: amend. suspend. revoke etec. this

consent and the same shail be binding on the industry.

11. This consent shall not be construed as exemption from
obtaining necessary NOC/permission from any other
Government agencies. E R

12. The Capital investment of the industry is Rs. 11.85Lacs.

) 1
(N. H. Shivangi)
Regional Kolhapur

To, =
#M/s. Narsinha Stone Crusher 7 i
\ - > - 4 f ~ 7 N %
Gat No- 446/1, A/p- Kalambi, 4 3/ 2,3
‘fal-Miraj, Dist-Sangli. fof \2 1
=3 =4
” L 2\ [ i
Copy subniitied to: -;\_‘;_v.,, . 7 ‘:\:IJ
1. = The Member Secretary, MPC Board, Mumbay N - ,./'x"\
o “ . The Chief Accounts Officer, MPC Board, M urnbai. \ \35 W
3 The Sub Regional Officer, MPC Board, Kolhapuar. P
4. Cess wing/Statistical wing/Air wing/Hazardous Management wing. MPC

Board. Mumbai.
Received Consentfecof -
Sy - Amount(Rs) DD, No. Date
No.- -5 - ;

Drawn On

18000/- k1731616 | 17/06/2016
90081042
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MAHARASHATRQ&OLLUHON CONTROL BOARD
REGIONAL OFFICE,KOLHAPUR

Phone : 0231-2652952 /2660448
Fax : 0231-265295

Udyog Bhawan Near Collector Office,

(O8]
(1]

Email : rokolhapur@mpcb.gov.in Kolhapur - 416003

Visit At : http://mpcb.gov.in

Orange/S.S.1/ ' Date: 10/ 05 /2018
Consent No: RO-KOLHAPUR/CONSENT/ | g0S0 ‘804 40 / 2 ?_2,/ 18

Renewal of Consent under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution) Act, 1981 and Authorization / Renewal of Authorization under Rule 5 of
the Hazardous & Other Wastes (Management & Transboundry Movement) Rules,
2016. o

[To be referred as Water Act, Air Act and HW (M&H) Rules respectively].

CONSENT is hereby granted to

M/S. NARSINHA STONE CRUSHER & CRUSH SAND
GAT NO.446/1, A/P. - KALAMBI,
Tal-MIRAJ, DIST-SANGLI,
MAHARASHTRA.

located in the area declared under the provisions of the Water Act, Air act and
Authorization under the provisions of HW(M&H) Rules and amendments thereto subject
to the provisions of the Act and the Rules and the Orders that may be made further and
subject to the following terms and conditions:

1. The Consent to Operate is granted for a period up to : 31-03-2022

2. The Consent is valid for the manufacture of -

1 STONE AGGREGATED 980 MT/M
2 CRUSH SAND 50 MT/M

3. CONDITIONS UNDER WATER ACT:
(i) The daily quantity of trade effluent from the factory shall be nil.
(i) The daily quantity of sewage effluent from the factory shall not exceed 0.40M3.

(iii) Trade Effluent: N.A.
(iv) Trade Effluent Disposal: N.A.

(v) Sewage Effluent Treatment: The applicant shall proys@e; Caripsghensive treatment
system as is warranted with reference to influent quaHfpina-oncral N
same continuously so as to achieve the quality of
standards. "
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(1) Suspended Solids Not to exceed 100 mg/l.
(2) BOD 3 days 270 C. Not to exceed 100  mg/l.

(vi) Sewage Effluent Disposal: The treated domestic effluent shall be soaked in a soak pit,
which shall be got cleaned periodically. Overflow, if any, shall be used on land for
gardening / plantation only.

(vi) Non-Hazardous Solid Wastes:

Sr. No.  Type Of Waste Quantity UOM Treatment Disposal

Stone Dust

(viii)Other Conditions: Industry should monitor effluent quality regularly.

4. The daily water consumption for the following categories is as under:

(i) Domestic 0.80 CMD
(ii) Industrial Processing 0.00 CMD
(i11) Industrial Cooling / Spraying ... 0.50 CMD
(iv) Agriculture / Gardening 0.00 CMD
5. CONDITIONS UNDER AIR ACT : .
(i) The applicant shall install a comprehensive control system consisting of
control equipments as is warranted with reference to generation of o=
emission and operate and maintain the same continuously so as to‘achieve K\C‘e"j
the level of pollutants to the following standards: d\

A) Control Equipment: =
The suspended particulate matter contribution value at a distance of 3 to 10 5
meters from unit shall be less than 600 microgram/Nm3. These units must 2
also adopt the following pollution control measures. ¢

1 Dust containment cum suppression system for the equipments. \
Construction of wind breaking walls.

Construction of the metalled roads within the premises.

Regular cleaning and wetting of the ground within the premises.

Growing of a green belt along the periphery.

Water sprinkling arrangement shall be provided and operated +

I/

S B W

continuously.
No stone crushing activity will be allowed within 500 mtrs. from National
Highway, 200 mtrs. from State Highway and 100 mtrs. from other roads
such as major district road, other district road or village roads. Also crusher
shall be located 500 mtrs. away from human habitation.

6. Conditions for D.G. Set :N.A.
i The applicant shall observe the followin
Sr. No.  Type Of Fuel Quantity

-NA-

The applicant shall erect the chimney(s) of the following specifications:-

Chimney Attached To Height in Mtrs.

(iii)  The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to

Page 2 of 4
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various sources of emission shall be designated by numbers such as S-1, S-2, etc.
and these shall be painted/ displayed to facilitate identification.

(iv)  The industry shall take adequate measures for control of noise levels from its own
sources within the premises so as to maintain ambient air quality standard in
respect of noise to less than 75 dB(A) during day time and 70 dB(A) during night
time. Day time is reckoned in between 6 a.m. and 10 p.m. and night time is
reckoned between 10 p.m. and 6 a.m. '

(vi) Other Conditions:
1) The industry should not cause any nuisance in surrounding area.
2) The industry should monitor stack emissions and ambient air quality

Regularly.

7. CONDITIONS UNDER HAZARDOUS & OTER WASTES (MANAGE‘I&IENT &
TRANSBOUNDRY MOVEMENT) RULES, 2016:

Type Of Waste Quantity _
The Industry shall not generate any type of hazar

X
ous waste

8. Industry shall comply with following additional condmons.
50 i. The applicant shall maintain good housekeeping and. take adequate measures for
8o . control of pollution from all sources so as not to cause nuisance to surrounding area
© " /inhabitants.

% The applicant shall bring minimum 33% of the available open land under green
coverage/ tree plantation.

B Solid waste — The non hazardous solid waste arising in the factory premises

Y4 sweepings, etc., be disposed.of scientifically so as not to cause any nuisance /
pollution. The applicant shall take necessary permissions from civic authorities for
disposal to dumping ground.

iv. The applicant shall provide foran alternate electric power source sufficient to operate
all pollution control facilities installed by he applicant to maintain compliance with
the terms and conditions of the consent. In the absence, the applicant shall stop,
reduce or otherw:se, control production to abide by terms & conditions of this consent
regarding pollution levels.

v. The applicant shall not change or alter quantlty, quality, the rate of discharge,
temperature or the mode of the effluent / emissions or hazardous wastes or control
equipment’s provided for without previous written permission of the Board.

vi. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous wastes to the
Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

vii. The applicant shall make an application for renewal of the consent at least 60 days
before the date of the expiry of the consent.

viii. The firm shall submit to this office, the 30" day of September every year, the
Environmental Statement Report for the financial year ending 31% March in the
prescribed Form-V as pre the provisions of rule 14 of the Environment (Protection)
(Second Amendment) Rules, 1992.

ix. As inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

x. The applicant shall install a separate electric meter showing the consumption of
energy for operation of domestic and industrial effluent treatment plants and air

Page 3 of 4
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pollution control system. A register showing consumption of chemicals used for
treatment shall be maintained.

Xi. Separate drainage system shall be provided for collection of trade and sewage
effluents. Terminal manholes shal] be provided at the end of collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes /
sewers down- stream of the terminal manholes. No effluent shall find jts way other
than in designed and provided collection System.

xil. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.
10. This Board reserves the right to review, amend, suspend, revoke etc. this consent
and the same shall be binding on the industry.
11. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies. :
12. Industry shall obtain consent to operate before starting commercial Production.
13. Industry shall obtain permission from C.G.W.A for the use of
Ground Water.
14. Industry shall submit Bank Guarantee of Rs. 25000/- to Regional Officer, M. P. .
C. Board, Kolhapur within 15 days to ensure the compliance of consent
conditions.

I5. The Capital investment of the industry is Rs. 20.00 Lacs.

(\"\

\

(Dilip K Khedkar)
REGIONAL OFFICER, KOLHAPUR

To,

M/S. NARSINHA STONE CRUSHER & CRUSH SAND
GAT NO.446/1, A/P. - KALAMBI,

Tal-MIRAJ, DIST-SANGLI,

MAHARASHTRA.

Received Consent fee of —
Offline Payment Details (NEFT/RTGS/DD)

Srno Description Transation No. Amount Received_date Status

Consent Fees TXN1708001840 4500.00 23-08-2017 Success

Copy submitted to:
The Member Secretary, MPC Board, Mumbai.

1.
2. The Chief Accounts Officer, MPC Board, Mumbai.
3. Cess wing/Statistical wing/Air wing/Hazardous Mémagement wing, MPC

Board, Mumbai.
Copy to:

The Sub Regional Officer, MPC Board, Sangli.

Page 4 of 4
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0231-2652952 Maharashtra Pollution

0231-2660448 HEPTY Control Board, Udyog

Fax: 0231-2652952 e Bhavan Building, Near

Website: http://mpcb.gov.in % Collectarate Office,

Email: rokolhapur@mpcb.gov.in . [ o d Kolhapur - 416 002

ORANGE/S.S.1 (064) Date: 02| 05| 2022
No:- Format1.0/RO/UAN No.0000132201/CR l 220 £c0DbED :

g

M/S.- Narsinha Stone Crusher & Crush Sand =

Gat.No.446/1, A/P.- Kalambi, e

Tal.- Miraj, Dist.- Sangli. Vo e T Dty

Sub: Granted Consent to Renewal under Orange Category
Ref:  Application UAN No.0000132201

Your application No.MPCB-CONSENT-0000132201 Dated 15.02.2022

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule LILN&IV
annexed to this order: '

1. The Consent to Operate is Grausgﬂ for a Period up to : 31.03.2026.

2. The capital investment of the project is Rs.0.396 Crs. (As per C.A Certificate
submitted by industry Existing Cl'is-Rs. 0.20 Crs + Expansion/Increase in C.I.
- Rs. 0.196 Crs)

3. Consent is valid for the manufacture of:

Sr Procitiet Maximum

No - ~JQuantity

Products
1 |Stone Aggrigate 980 MT/M
2 |Crush Sand 50 MT/M

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Permitted (in .
| Path
CMD) . Standards to Disposal Pa

1. |Trade effluent 0 | s per Schedule-1|Not Applicable
2. |Domestic effluent 0.3 As per Schedule-1{On land for gardening

SriNo _ Desc:r:‘ptfon

5. Conditions under Air (P& CP) Act, 1981 fcr air emissions:
Sr No. Stack No. Description of stack /.. -Number of Standards to be .

T it Stack achieved

7 BGR

6. Non-Hazardous Wastes: / 0,/ \\, R
f | o
IE » i — [‘-—_Tl

L O J o
M/5.- Narsinha Stone Crusher & Crush Sand/CR/UAN No. MPCB-CONSENT: PO 32201 (02-U5-2022 /l;nél pm) /QMS.POS_F02/00
~ P
Q

nal A

Page 1 of 7



SrNo Type of Waste Quantity UoM Treatment Disposal
1 |Stone Dust 90 Brass/D|By Sale By Sale of Brick Making

7. Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Sr No Category No./ Type Quantity UoM Treatment Disposal

8. The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

9. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

10. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

For and on behalif of the
Maharashtra Poifution'Control Board.

u"
Bl 2
Noumed 7 — P
J. S. Salunkhé
Regional Officer Kolhapur
Received Consent f_ee,of -

Sr.No Amount{Rs.) Transaction/DR.No. Date Transaction Type
7500.00 28/03/2022|0Online Payment

Remaining Consent Fees of Rs. e Considered for Next Renewal.
Copy to:
1. Sub-Regional Officer, MPCB, Sangli

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

Mj5.- Narsinha Stone Crusher & Crush Sand/CR/UAN No, MPCB-CONSENT-0000132201 (02-05-2022 01:51:34 pm) /QMS.PO6_F02/00 Page 2 of 7
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SCHEDULE-|
ian f

1. Al Generation - As per your application the treated effluent generation is Nil,
B] Treatment - NA
Cl Disposal - NA

2. Al As Per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.3 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards,

5r.No Parameters Standards (mg/l)
Suspended Solids Not to exceed 50
BOD 3 days 27°C Not to exceed 30
COD Not to exceed 100

Cl The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises,

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall.obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto. ¥

4. The industry shall ensure replacemen

j;rifjllution control system or its parts after

expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity
{CMD} :

Industrial Cooling, spraying in mine pits 1.00

Purpose for water consumed

or boiler feed
2, Domestic purpose 0.60
3 Processing whereby water gets polluted 0.00

& pollutants are easily biodegradable
Processing whereby water gets polluted

4.  |&pollutants are not easily 0.00
biodegradable and are toxic
5. |Gardening 0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/

Environmental Clearance/ CREP guidelines.

N2

M/S.~ Narsinha Stone Crusher & Crush Sand/CR/UAN No. MPCB-CONSENT-0000132201 (02-05-2022 01:51:34 pmj) /QI4S.PO6_F02/00

Page3of 7
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SCHEDULE-II
mpliance of Air P
Not Applicable

SCHEDULE-IIi
Details of Bank Guarantees:

Consent
- - (C2E/ Amt of BG Submission -- Compliance Validity
o c20 Imposed Period furpose of BG Period Date
/C2R)

Towards O & M of
Pollution Control
isa System & ;
1| CToR 25000/- | Within 15 Days Compliance of Continuous | 31.03.2025
Consent
Conditions

The above Bank Guarantee(s) shall be submitted by the applicant in favour of

Regional Officer at the respective Regional Office within 15 days from the date of
issue of Consent.

BG Forfeiture History

s Consent Amount of Submission Purpose AMountof Reason of

BG BG
2
(C2E/C20/C2R) . of BG Forfeiture Forfeiture

M/5.~

Narsinha Stone Crusher & Crush Sand/CR/UAN No. MPCB-CONSENT-0000132201 (02-05-2022 01:51:34 pm} /QMS.PO6_F02/00 Page 4 of 7

urkend I
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SCHEDULE-IV
General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters frcin acoustic
enclosure/room and then average.

¢} Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

€) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set. :

h) The applicant shall comply with the‘ﬁh;biﬁﬁéaﬁon of MoEFCC, India on Environment
(Protection) second Amendmen ‘Rules \ 371(E) dated 17.05.2002 and its
amendments regarding noise limit for r sets run with diesel.

4. The applicant shall maintain good housénﬁiéeplng.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / poliution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto.

—
M/S.- Narsinha Stone Crusher & Crush Sand/CR/UAN No, MPCB-CONSENT-0000137201 (02-05-2022 01:51:34 pm} /QMS.PO6_F02/00 PageSof 7
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12 :rhe industry ghall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof,

13. The PP shall provide personal protection equipment as per norms of Factory Act

14. Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The qpplicant shall provide an alternate electric power source sufficient to operate alf

17. The industry shail recycle/reprocess/reuse/recover Hazardous Waste as per the provision
ontain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused /recovered and only waste which has to be incinerated shall go to
incineration and waste which can be used for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration

and landfill site/environment,

18. An inspection book shall be opened and made available to the Board's officers during their

visit to the applicant,

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and

Environmental Protection Act, 1986 and-industry specific standard under EP Rules 1986

which are available on MPCB website (www.mpcb.gov.in).

20. Separate drainage system shall be provided for collection of trade and sewage effluents,
Terminal manholes shall be provided at the end of the coliection system with arrangement
for measuring the flow. No effluent shall-be adn itted in the pipes/sewers downstream of the
terminal manholes. No effluent sh its way other than in designed and provided
collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 P-m. and night time is reckoned between 10 p.m. and 6 a.m.

24. The industry shall create the Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to Environment
and irrigation field where treated effluent is used for irrigation.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspecticn tofand for
use of the Board's Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S$-1, 5-2, etc. and these shall be painted/ displayed to
facilitate identification,

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other Wastes (M &
TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th june of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial i t treatment plants and air pollution control
system. A register showing consf t.r"bnt:p hemicals used for treatment shall be

maintained.

19,

L BX s /
M/S.- Narsinha Stone Crusher & Crush Sand/CR/UAN No. MPCB-CONSENT.0000132201 194\5%& ©1:51:34 pm) /QMS.PO6_FO2/00 Page 6 of 7
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28. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992,

31. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

For and on behalf of the

Maharashtra Pollutioz Control Board.
/:;‘-‘-"

J. S. Salunkhe
Regional Officer Kolhapur

M/S.- Narsinha Stone Crusher & Crush Sand/CRIUAN No. MPCB-CONSENT-0000132201 (02-05-2022 01:51:34 pm) /QMS.PO6_F02/00 Page 7of 7
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MAHARASHTRA POLLUTION CONTROL BOARD, MUMBAI

The Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC Plant
in the State of Maharashtra

NOTIFICATION

No. MPCB/AS(T)/TB/B-4363.—In exercise of the powers conferred under sub-section (1) of
section 54 read with clause (z) of sub-section (2) of the said section and sub-section (1) Sub clause
(b) & (h) of section 17 of the Air (Prevention & Control of Pollution) Act, 1981 & Sub Section (1),
Sub Clause (n) and (o) of 17 of the Water (Prevention & Control of Pollution) Act, 1974, the State
Govt. after consultation with the Maharashtra Pollution Control Board hereby notifies the
Guidelines for Ready Mix Concrete Plant (RMC) for sitting criteria of RMC’s in the state of
Maharashtra, the Environmental norms to be imposed on RMCs for additional control measures
to be imposed to abate/mitigate pollution, to protect public health in the surrounding areas.

DEFINITION :

(i) Ready Mix Concrete (RMC) : Ready-mix concrete is concrete that is manufactured in a
factory or batching plant, according to a set recipe, and then delivered to a work site, by

truck mounted in—transit mixers.

. (ii) Commercial Plant : A concrete batching plant set up for the purpose of supply of RMC to
customers who require this for their construction.

(iii) Captive Plant : A Concrete Batching Plant which has been set up by RMC manufacturer
or contractor or any other for the sole purpose to supply RMC to a dedicated project site.
A, APPLICABILITY -
(i) The RMC Plants are covered under the consent management regime of the Maharashtra
Pollution Control Board.
(ii) The permissions / grant of NOC shall be issued by the concerned local body/appropriate
planning authority.
B. SITTING CRITERIA-
The following sitting criteria shall be considered for establishment of RMC Plant.
1. For commercial plant a buffer zone of approximately 100 m distance from human
habitation of 1000 souls or more and major road (National/ State Highway, MDRs, main
. roads in city areas) shall be maintained.
2. For captive plant for the specific project, the location of RMC can be inside the project
premises.
3. Commercial RMC plant should not be located within 200 m from schools, colleges,
hospitals and courts.

4. The project proponent should comply with other locational statutory requirements in
force such as DC Rules etc., while obtaining Consent to Establish from the Maharashtra

Pollution Control Board.
C. ENVIRONMENTAL ASSESSMENT :
The following factors shall be taken into consideration for environmental assessment.

(i) The Material handled viz. sand, aggregates, fly ash, cement and additives and their Storage
arrangements along with capacity shall be specified.

(ii) To carry out meteorological study specifically wind directions and accordingly prepare
plan to control of fugitive emissions / dust particles and suppression system.



D.
(a)
(1)

(ii)

(iii)
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Pollution control measures:
Air Pollution Control :
In-house measures ;
All material transfer points should be covered.
2. The dust containment system shall be provided incorporating either of the following

e Barricading all around the periphery of the plot boundary with height of minimum 20
feet or 5 feet above free fall air emission area, whichever is higher with appropriate
material. Same may extend above with netlon clothing whenever required.

¢ Water sprinkling/Chemical dust stabilizing agent spraying system along the periphery
inside the premises of RMC.

¢ Tree plantation along the periphery inside boundary of the RMC premises having
minimum width of 5 meters, on all sides. The foliage of the trees shall adequately cover

area up to about 20m height.
3. Internal work area shall be, cement concreted/Asphalted.

Daily cleaning / Removal of dust accumulation inside the plant (dry/wet) shall be carry
out, with industrial vacuum cleaner.

5. Two level tyre washing facility shall be provided at entry and exit points, for transit
mixture vehicle.

Raw material storage & handling ;

1. Storage silos of cement & fly-ash shall be equipped with adequate capacity of dust
Collection system such as multi- cyclone followed by bag house assembly.

2. Handling of Cement, sand, fly ash and aggregates shall be carried out with mechanical
closed system only.

3. Manual operations shall be permitted only in a closed shed, equipped with dust control
system at the loading point as well as roof top secondary dust control system.

4. All Conveyor belts of Sand, aggregate shall be covered with tin sheets and at transfer
points dust collection system to be installed to avoid secondary fugitive emissions.

5. Mixing section of cement, aggregate & sand shall be equipped with adequate capacity
dust collection system, such as multi-cyclone followed by bag house, so as to limit dust
emissions.

Storage area of sand & aggregate shall be equipped with roof top water sprinkler system.
The operation of the plant shall be interlocked with air pollution control devices.

Alternative power supply system, should cover both the production and Air pollution
control system.

The unit shall monitor ambient air quality at the plot boundary and meet the following
ambient air quality standards (24 hours Average)

Particulate Matter PM 10 Not to Exceed 100 pg/m?
Particulate Matter PM 2.5 Not to Exceed 60  pg/m?

(@) Commercial plants shall install continuous ambient air quality monitoring station
(CAAQMS) within the premises.

(b) Captive plant shall carry out ambient air quality monitoring twice in a week for 24
hours.



<

(b)
(D
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Water pollution control measures;

The waste water generated from the sources like Batching Plant washing, Transit Mixer
washing, Vehicle tyre washing and floor washing area shall be collected through well
designed drainage system in a collection tank and the same shall be treated by providing
comprehensive treatment system as is warranted to meet the disposal standards

mentioned below.
Standards of the treated effluent Quality

Sr. No. Parameter Concentration Limits

(1) (2) (3) (4)

1 pH Between 5.5t09.0
0Oil & Grease Not to exceed 10 mg/l
Suspended Solids Not to exceed 100 mg/l.
BOD-3 days Not to exceed 30 mg/l.
COD Not to exceed 150 mg/l.
TDS : Not to exceed 2100 mg/1

D Ot b W N

(11

(c)

(d)

b=t

The treated effluent shall be reused in the process, water sprinkling system or gardening /

plantation only. There should not any discharge of effluent from the plant.

Noise pollution Control Measures :

Ready mix concrete industry shall comply with the provisions under the Noise pollution

(Regulation and Control) Rule 2000, to control Noise Pollution.

Solid waste treatment and disposal ;

Solid waste from transit mixture washing, muck (debris/sludge) generated from RMC shall
either be reused through recovery unit/ Reclaiming system OR disposed off at a designated
approved site by local body, for debris / construction waste.

The following conditions shall be incorporated in the consent :

The authority shall provide adequate water treatment and disposal facility for generated
effluent from their activity .They shall comply with provisions under the Water (Prevention
and Control of Pollution) Act, 1974.

The authority shall provide adequate Air pollution control arrangement at the source.
They shall comply with the provisions under the Air (Prevention and Control of Pollution)
Act, 1981 and conditions prescribed.

The remediation and restoration measure shall be taken by the project proponent in case
of any environmental pollution in the surrounding area due to emission/effluent in excess
of the standards being discharged/emitted in to the environment and violation of consent
conditions and thereby causing environmental pollution.

Miscellaneous :

:

The RMC plants where the norms are not followed and the technology is old (Star type)
shall be discarded within 1 year. Existing RMC plant shall implement the suggested
guidelines within a year. The renewal of Maharashtra Pollution Control Board’s consent
shall be considered only after implementation of new guidelines. The RMC’s having valid
consent of Maharashtra Pollution Control Board shall amend their consent in compliance
with guideline within a year.
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2. Operation of RMC plant shall be in day time only. However in notified MIDC area, notified
industrial parks, outside corporation area timing are not applicable. The Day time shall
mean from 6 a.m. to 10 p.m.

3. The Maharashtra Pollution Control Board may make the standards stringent for the RMC
/ batching plants.

4. Urban local bodies/ special planning authority can locate all such RMC plants in cluster.

This notification is issued with the approval of Hon’ble Chairman of the Board.

Dr. P. ANBALAGAN,
dated 7th November 2016. IAS, Member Secretary.

ON BEHALF OF GOVERNMENT PRINTING, STATIONERY AND PUBLICATION, PRINTED AND PUBLISHED BY SHRI PARSHURAM JAGANNATH GOSAVI, PRINTED
AT GOVERNMENT CENTRAL PRESS, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004 AND PUBLISHED AT DIRECTORATE OF GOVERNMENT PRINTING,
STATIONERY AND PUBLICATION, 21-A, NETAJI SUBHASH ROAD, CHARNI ROAD, MUMBAI 400 004, EDITOR : SHRI PARSHURAM JAGANNATH GOSAVL.
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| MAHARASHTRA POLLUTION CONTROL BOARD |

Tal: 233 - 2672032 L 300/2 , Udyog Bhavan ,
Fax: 0233- 2323732 B ticasar Near Government Rest

Website: hittp://mpch.gov.in -«‘ - House , Vishrambaug .
Email: srosangli@mpch.gov.in S 17 ' Sangli - 416 416

No. BO/MPCB/SRO/Refusal/UAN Date: 10/05/2022
No.0000133095/C0/2205000598

% W
M/S.- Narsinha RMC Plant X

Gat.No. 446/1,Gat.No.446[1,AlP.-Kalambi, Tal.- Miraj, E

Dist- Sangli. st e
MIRAJ,Sangli-Sangli Your Service is Our Duty

sub: Refusal of Consent to Operate under Section 27 of the Water
(Prevention & Control of Pollution) Act, 1974 and Section 21 (4) of
the Air (Prevention & Control of Pollution) Act, 1981.

Reff 1. Your application for grant of Consent to Operate (UAN No. MPCB-
CONSENT-0000133095)

Visit of the Board officials to your industry on 28/04/2022.

WHEREAS, this office is in receipt of your application for grant of Consent to Operate
under section 26 of the Water (Prevention of Control of Pollution) Act, 1974 & under section
of the Air (Prevention & Control of Poliution) Act, 1981 and Authorization under

th
U=zardous & Other Wastes (Management & Transboundry Movement) Rules, 2016.

nrare ANIAEREAS Has Rance] of
UL _“."S-EEIJ:.)"‘;;_- e l.‘:‘h LE R

cials of this office has visited your industry on 28/04/2022 &
sitting of Ready

U}

\hserved that your industry was not confirming with the di

~ncrete Plant as per the Board's circular.

in view of above, considering the above noncompliance, your application for grant of
Consent to Operate is hereby refused under Section 27 of the Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 (4) of the Air (Prevention & Control of Pollution) Act,
1981. You are hereby directed not to take any effective steps towards operation of the unit
without permission of the Board, else Board will initiate legal action as per the provisions of
Environimental enactiments.

If you are aggrieved by this order, you may prefer on appeal as per provision in the Water
(P&CP) Act 1974 & the Air (P&CF) Act 1081 within 30 days’ time from the date of receipt of
this letter.
| Signed by: Shri. NevanathSambhaji Awetods
Sub Regional Officer 48

c k! L
W Copy to:

M/S.~ Marsinha RMC Plant/CO/UAN No.MPCB-CONSENT-0000133095 (10-05-2022 05:35:20 pm) Page 1 of 2
[OMS, POG_FO2/00 g 2 5
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MAHARASHTRA POLLUTION CONTROL BOARD
(AETTE TuvT A= #Ea)

Sub Regional Office, Sangli s - | Office Contact No. :
300/2, Udyog Bhavan Building, Near e

anumasA | 0233 — 2672032
Government Rest House, Vishrambag, Z— | E-mail ID :-srosangli@mpcb.gov.in
Sangli-416415 =

JOINT INSPECTION REPORT

(STeer aTEvit AgATe)
1 | Name & Address of the industry ™Mls. Narsinha stone crushex
: S & crush sand G ™Mls. ~avisint
Rme Plant 01-140'4!46'{.1-":0'6
2 | Date of Visit Tal|. miyalg Dist 5and=||.
(reger qTguitaT i)
19106120273

3 | Name of Board Official
@. 5. 7. dee R a@a ) | DT Rohidas R Matkar

F0. SRO Sorwﬁﬂf

4 | Name of compiainant and address

(THTERTIE AT  90) _ |
M¥:TanalJ! Rulkax

5. | Details about complaint OR News in
news paper

GEAMEIERK WA CLIEEEIRIE] commPplaint copy enciosed
FTa) ¢ handovex 10 unit veP.

5 | Name of industry mentioned in

complaint ob e
(FFRTEHET T2 FAT AW 719 T ove ©

)

6 | Name of industry representative and

;:ontact details iy ke Deta ,‘led Cﬁc_lO.SecJ

FHTH)

A et 1916192028 TS HEITE TN A HEaHhe WTH ATATAT ARTCreAT ST TAE
qredfl TR Segd ATeedT aTdl e S| drgd. (Dring day of visit following observation

are noted)
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a&are (Complaint)

9] . O e

ot _CTadllol $&dy (A) ST wfafAE (Ind. Rep)

3o 3,5 /g 7.5 %ee fatet (MPCB Officer)
] . K -7 e

4] .

STeTer qTEUT ST SEe AT ATaT TET ST ArE -

(Field Observations)
\n Yespect QF stone cwsushex &

complignee
cxush =<and units:

The unit was Obtaimed vaolid consent

vide d4d. 02/o512022 for mfg- Df sionc

Aggxigaie- R0 MTlr G Cadsh sand- 50
MTIF WwWhich 1s ~alicl upto RV-03.2026

caT weqlisisatinon the dade oOF

production 15 20[02)1997

t0 mr~iva

AS pex

commeéencement OF
The unit is located adjcent

Pandhorpux(d.H.) - 66

AsS prxy Roarxd circulax did.

Cnmpln‘anfpl hoﬁ—(Omlolu'ancej
sione cyushe~r ¢ R™Cc A czus
o pexationN

0410312020 faoi
f‘)off‘d-—--

11 Dusing wisit
plants axe found in
on’t bhao provided

Sand
1] Foy sione ciushen

MLoL_XMMﬂIa__W Jaw cidsbherx
ND Of primmaxy  Taw ciushex ¢ 01 N0

L Od
af s&conda«:qf T cvushe~ with wwatesr

Sspinkefng ananmr. Du*rihg visiE SpPrinkeys
_.s_%tiwm d—Foun.;J oNn  secondayy Taw cyusheag

f

L]J_‘[b_ﬁ__mLma_i\{ib‘ra-fovfi §éﬁf€-9n are
found opeD dun+ dePasibkion wepe

Noted  indOH the piemises. As Secpondary

NIKYator Yy  <Scieen 15 (Ovened itk (NI
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sheetr Foi condmlling olust emission -

Total aa oo of conveEyox betts prayv i ded

+60 uvni4s wWhich ave all covened wirh

(a1 <heetr with watexr <piDELing¢ sysie

Wl Dusing  vigit oDt found -Fooqge/r <pIinky

Wciken SpEinkuing  S¥Stem (% -FouncﬁoPmaJsion

S~ySte +0 _call Souicen Paints Of uniis

OAf  <inpe c¥dshern baving Ot No 0OF bopp

1 Foy ~vsI unit . -!.—heJ Qre _sfcnrkec’ Coumit

03 o 0OF conveyoy bhelts” with woaten

<piinkeing s¥ystefm. conveyos belis avye

< ;
coveved —whth (nI Sheet - water s inkew

svstrr  NOt vaic-led +0 lLoading Secho

o

il Unit basn not Subm{;t_-teg‘ B4y Pr
consent condition
il vunit bas ot pwovid ed w;r‘)cl bica ki

wall and metallic 'foan}.

o

idl Abowt 200 10 300 DO Of small , med)

(o bra sizen tree plantalbiorn notec] back

<ide &L Went =<ide

.

1 cb of Rmrmcec Plant
RPRs uUnit wan entablishes RMc plant

oD July Q02) G staited procduckion
Activiiies QAccoxdingly

Fatllexr The unift wan Suhroit bted applica

£ovr copsent t0 establish & Qpenote

Hon

which wan wefused bal Roavd Office

vide Adid. 1010512022 due +t0 Dhonlno

confizming disiapce c¢xvitexa ©of RrMc

clant . AS Gnit is 1ocated adicenut

PT 0.
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+0 N.-H. 166

( mivtaj - Pandbaypur) 4 |

N Qopexalion withowl consent

found
s R0aid 0Office.

+hey have 02 Hho oOf

Fon Bme wunit,

closed <V1D with pipeline <~stern
wWWotey =<piinicurng i< prpvided 10 mMixing
<ecph On OD] d(OﬁVf’\_IQT het f 1s coversd

With (NI =<bheeoi

i i< poted thot .« the Rric, StOnDe

Cids ben cnd czdshsand plant axe

located in  Plot no-l(a.do. 44612

Miva] Disd. Xongh

ai- Kalambi + 70l

Cemaik!-
1 10 <ubmif compliance ~epOYE ab

consent conditioh

ek
Wt tery _ép“xinbj‘f%? ]'FO(}?_geQ"

W1l 10 pwsovide

continenunly

sSNS+eTS
~NOc¢ U-FD‘W\ Ctwp Hor 5inde/

7 T obioin

Boye well .
vl T Ssubmit Ry, € <ogl8 Of Omplain

Unit & aldo compliance

dagainst FOouY
op above points

5

ket uitare B Sawant] [ Dt. R, €. Mistkns]

r—

UNit RPep. F.o-
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MAHARASHATRA POLLUTION CONTROL BOARD

Phone 0233 -2672032 300/2, Udyog Bhavan Building, Near
Government Rest House, Vishrambag,

Sangli-416415.

Email  srosangli@mpcb.gov.in

Visit At http://mpcb.gov.in

No. MPCB/SROS/WN/ 4 307120001 Date:- 19 707]202 3

To,
M/s. Narsinha Stone Crusher & Crush Sand
& M/s. Narsinha RMC Plant
Gat No. 446/1, A/p. Kalambi,
Tal- Miraj, DistSangli.
(Warning Notice)
Sub: - Violations of Rules and Regulations made under various
Environmental enactments.
Ref: - 1. Consent granted by Board office for period upto 31/03/2026.
2. Complaint received from Shri. Tanaji Ruikar.
3. Visit of Board officer to your unit on 19/06/2023.

You are operating your unit in ‘Pollution Prevention Area’ declared under water
(Prevention & antrol of Pollution) Act, 1974 & Air (Prevention & Control of Pollution) Act,
1981 & Hazardous Wastes (Management, Handling & Transboundary Movement) Rules

2016 and amended thereto.

It is an obligatory on your part to obtained consent to RMC plant and to comply the
consent condition granted under Section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974, under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981
and under Rule 5 of the Hazardous & Other Wastes (Management & Trans-Boundary

Movement) Rules, 2016 vide above ref. letter (1).

It is also an obligatory on your part to provide adequate pollution control systems and
operate & maintain the same continuously and effectively so as to achieve the standards
prescribed under Environment (Protection) Act, 1986 and to avoid any sort of Pollution

problem in the surrounding area.
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However this office is in receipt of complaints against your unit from Shri. Tanaji
Ruikar, Ruikar Wada, Mali Gali, Miraj regarding illegal running the stone crusher and creating
air pollution problems into surrounding area. The Officers of this office are visited your unit
for checking the compliance of consent condition & points raised by complaint & it was noted

1. You have established the RMC plant near adjacent to National Highway and operating
the unit without consent from Maharashtra Pollution Control Board.

2. You have not provided adequate air pollution control system to stone crushing unit.

3. You have not covered Vibratory screens and Conveyor belt by Gl Sheet scientifically

4. As per Consent conditions you have not provided wind breaking wall and metallic road
within the premises.

5. You have not planted green plantation around all side of the existing unit.

6. You have not submitted BG of Rs. 25000/- as per consent condition

7. The Display Board not provided at Entrance of Crushing plant.

Thus, you are not serious about the pollution control and violating the provisions of the
above said enactments and also damaging the surrounding environment knowingly and

willfully.

In view of above, you are hereby instructed to submit your explanation of the above non-
compliance observed within 7 days to this office from the date of receipt of this notice. Failure

the same further legal actions, will be initiated against your unit, which may be noted.

M. P. C. Board, Sagnli.

Copy submitted for information & necessary action to:-
The Regional Officer, M. P. C. Board, Kolhapur.



MAHARASHTRA POLL

N CONTROL BOARD

REGIONAL OFF . KOLHAPUR.
Tel. No. (0231) 2652952 — Udyog Bhavan,
2660448( ' A— Near Collector Office,
Fax No. (0231) 2652952. o Kolhapur - 416 003.
E-mail: rokolhapur@mpchb G a0 Website:
gov.in — http://mpcb.mah.nic.in
“Your Service is Our Duty”

No. MPCB/RO/KOPI/CD! TS 0248 C Date: 22 /07/2024

To,

M/s. Narsinha RMC Plant,
Gat. No.446/1, Alp :- Kalambi ,
Tal: -. Miraj, Dist:- Sangli.

Sub: Closure Direction u/s 33A of Water (Prevention & Control of
Pollution) Act, 1974, 31 A of Air (Prevention & Control of Pollution) Act,
1981 and under the Hazardous Waste (M & TM) Rules, 2008 as

amended. :

Ref: 1). Original Application No. 86/2024 filed before the Hon’ble NGT,Pune.
2). Visit of official of the Board to your unit on 19/06/2023.
3). Refusal of Consent to establish and operate dtd., 10/05/2022.
4). Warning notice issued by SRO Sangli office on 18/07/2023.
5). Proposal Submitted by SRO Sangli .

WHEREAS you are operating your industry in ‘Pollution Prevention Area’ declared
under Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of
Pollution) Act, 1981 & Hazardous Waste (M & TM) Rules, 2008 as amended.

AND WHEREAS it was obligatory on your part to obtain valid consent from the Board
and to provide adequate water and air pollution control devices, so as to prevent any sort of
pollutioﬁ in the surrounding area and to achieve the standards laid down under the provision
of Environment (Protection ) Act 1986. |
: AND WHEREAS, the Board officials visited your unit on 19/06/2023 to check the
compliance of refusal notice issued by the Board dtd 10/05/2022 due to non-confirming of
distance criteria of RMC plant as per the Notification issued by the Govt. of Maharashtra vide
dated 2016, however the unit is continued in opefation and not provided the air pollution
control system as per the guidelines of RMC plant,

AND WHEREAS, considering the non-compliances of Guidelines for Ready Mix
Concrete Plant for sitting criteria as well as operating the unit without consent of the Board
and Original Application No. 86/2024 filed before the Hon’ble NGT Court.

AND WHEREAS after examining the record of your case, reports of officers of the Board
& makirig necessary enquiries, | am satisfied that you are causing Environmental Pollution
problems in the surrounding area and knowingly & wilfully causing grave injury to the

‘environment thereby violating various Environment enactments.

e
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NOW, THEREFORE in exercise of the powers conferred upon me under Section
33A of the Water (Prevention & Control of Pollution) Act, 1974 & 31A of the Air (Prevention &
Control of Pollution) Act, 1981, |, J.S. Salunkhe, Redional Officer of the Board at Kolhapur
hereby direct you to stop the manufacturing activity forthwith (within 72 hours) to avoid further
damage to the surrounding environment and inform the same to this office immediately. The
competent authorities are directed to disconnect the water/electricity supply to your unit
immediately, which may please be noted.

This is issued with approval of‘ competent éuthority of the board.

FOR AND ON BEHALF QF THE BOARD

Regional Officer,
M.P.C.Board, Kolhapur.

Copy submitted for favour of information to:

1. The Member Secretary, M.P.C. Board, Mumbai.
2. Joint Director (APC), M.P.C. Board, Mumbai.

Copy for information:
Law Officer, M.P.C. Board, Mumbai.

Copy for information & necessary action:

1. The Super tending Engineer, MSEDCL Ltd. Sangli Rural, Dist :- Sangli.
2. The Executive Engineer, Miraj Division, MSEDCL Ltd., Dist :- Sangli .

-They are directed to disconnect electricity supply of aforesaid unit
.immediately till further orders and report the compliance accordingly.
3. The Gramsevak Kalambi , Tal:- Miraj Dist :- Sangli

-They are directed to disconnect Water supply of aforesaid unit immediately
till further orders and report the compliance accordingly O‘C

F

Regional Officer,
M. P.C.Board, Kolhapur

Copy to:
Sub-Regional Officer, M.P.C. Board, Sangli
m He is directed to serve the direction to the RMC Plant,M.S.E.D. Co. Ltd & The
Gramsevak Kalambi , Tal:- Miraj Dist :- Sangli and keep vigilance and report the

compliance accordingly.
L i\. -
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ATES-1. Notice from Registrar NGT, WZB, Pune Dated 08.05.2024

2. 7. FoieeTias Rl Heleg Aigeheier HoR feuvutt f5.18/7/2024.
. 0. |/ Ao/ TaAT/ 07 /2024

e - 2.2/ 07 /2024

farear:- Application No. 86/2024 WZ
Tanaji Ruikar

Vs.
M/s Narsinha Stone Crusher & Crush Sand & ors

sererell, AT U s wag, uftes faum, @edie qur It areet . 1 3 s

 25/7/2024 Wi TET 1030 FTSTAT GATSVIRTHT ST TEUIETad hesteae! ST,
3T, TR WUl IS S e I IR qreuarret, i Fee

3 f TS




